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Ne1111 Del hi this the 21-th Novembef- 2003 

Hon'ble Shri V.K. Maiotra. Vice Chairman (A) 
Hon'ble Shri Bharat Bhushan.Member (J) 

Bal Krishan Sharma. 
sI o 3 h r- i Si ta Ram s hat"'ffl<:l, clQ.A.K 
Cifmet-al Bt··anch. · ) 
Norther·n Rai llfl'aV 
Baroda House. New Delhi .. 

Ver·sus 

Union of India. 
T hrouoh 

1 .. The General Manaqer. 
Northern Railwav. 
Bat-oda House .. 
Ne lA' De 1 hi L 

2.. The Chief Pet-sonnel Off :i cer· .. 
Northern Railway. 
F.3ar-oda House .. 

{~DD l i c~an t 

New Delhi. .. .... Resoondents 

... r- .. . . ' ~ .:.., .. 

Heard learned counsel for the aoolicant. 

2. Aoolicant has challenoed the followina 

or-ders::·-

i) Annexure A-1 dated 30 .. 10.2003 wherebv the 
applicant has been reverted to his substantive 
oast in Group 'D' from which he was promoted 
to Group •c•. i.e .. Jamadar Peen in the arade 
of Rs.2610-3540/- with immediate effect: and 

ii) Annexure A-2 dated 05 .. 11.2003 whereby the 
applicant has been transferred from General 
Branch. Baroda House to Works Branch. Baroda 
House. New Delhi on reversion to Group 'D' 
post. 

Learned counsel has br·ouaht to our· 

attention Annexure A-6 dated 7.4.2000 relatina to 

possession of tvoinq qualification bv Gr·ouo 'D '' 



emolovee on promotions to Group "c' oosts in tne 

Ministerial Cadre. It has been laid dov.m ther-ein that 

the concer~ned staff must aual i fv in the or-escr-i.bed 

tvpewritina test within two vears from the date of 

t-womotion. failinq \1\lhich thev at~e liable to be 

r-eve rteo:::l. It has also been stated that the concerned 

staff should be c:wanted "at least thr~ee chances befor-e 

comoletion of two vears Period to aualifv in the 

tvpewritina test. In order to ensure that sufficient 

chances are availed of bv the concerned staff. the 

Railwavs mav arranqe at least three tvperwritinq tests 

1,,1:fth a aao of six months between tests within a oet~iod 

'·\'· of two vears from the date of promotion on provisional 
' 

b<:lsis." The concerned staff should be t~evet--ted on 1 v if 

thev fail in such test as stated above. 

4. Learned counsel pointed out that the 

aPPlicant had aPPeared for type test on 22.6.2000. 

5.1.2001 and 30.7.2001 but due to some aenuine reasons 

he could not aualifv in the same. He further 
.!L 

contended that several crti-H:?t~s. l i ~\e the aool icant. wa.t~e 

allo\.-.,~ed to appear~ in the four~th tvpina test a:::. \.-.,Jell in 

terms of circular dated 7.4.2000. as stated above. In 

this connection. the applicant is stated to have made 

a representation to the concerned authoritv but he is 

not allowed to appear in the test. Learned counsel 
(l..,.._ J!.p rrr~"""' ~ ~ ~ !!L. 

st:ated that..v"at least~a per-son can be qfven more than 

thr~ee chances to appear- in the test for· or--omotion to 

Gr-ouo 'C' costs". 

~... On cons:ider-inq the contentions J~ai:;:;ed 

befor~e us. we ar~e of the considered vie1,1 that if 
~~lb_ 

like the aoolicant herein.~ mor-e 



*.Jf<.* 

than thr--ee chances for- ao~)eai"inq in the tvoi.nq t(:>St i)\· 

the r··esDondents., the apolicant :s.hc•uld also t)e affot--ded 

another chance for apoearinq in the tyoinq test. 

when he had made a representation to 

the r·esoondents. 

Accor-dinql v ., in the interest of the 

justice.. this OA is clisoosed of \"d.th a. dir·ection to 

the respondents that if persons similar to the 

applicant have been allowed more than three chances to 

appear in tvpinq test in terms Annexure A-6 dated 

7.4.2000. the applicant should also be qranted one 

more chance to appear in the tvo1nq test. The above 

exerc1se shall be completed by the resoondents within 

a period of two months from the date of receipt of a 

copy of this order. In case., the apolicant aual1f1es 

in the ·tvp:inc1 tesL he :::;hould be allovwd to continue 

to work in Group 'C' aqainst 33-1/3% auota. Further. 

in case the applicant has not vet been reverted. he 

should continue as such 

provided to him as above. 

I :::;sue OAST I. 

(Bhai~at Bhushan) 
t1ernbe t" ( .J) 

till another chance 1s 

( v·. K .• t1a 'jot: i~a) 
\/ice Cha.ir--ma.n(,(i) 




